3% Motion {ruder Rule 388 AGRAHAYANA 17, 1893 (S4K4)

MR. DEPUTY SPEAKER : Thore are
no other amendments,

The question is :

4
“That clavides S to 17, Claiwe 1, the
Enacting Formuls snd the Title stand
part of the Bitl.”

The motion was adopted

Clauses S to 17, Clouse 1, the Enacting
Formula and the Title were added
to the Bill

SHRI YESHWANTRAO CHAVAN : 1|
beg to move :

““That the Bill, as amended, be passed™

MR. DEPUTY SPEAKER : The question
18

“That the Bill, as amended, be passed™
The motion was adopted

13 07 hrs
MOTION UNDER RULE 388

SusPrNSIoN or Proviso To RULe 66 oy
Ruseacr or Exanonncy Rrsxs
(Uunmnm:gms) INsURANOR
TLL

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): I beg to
move :

*“That this House dp suspend the proviso
to Rule 66 of the Rules of Procedure
and Conduct of Business in Lok Sabha
in its application to motions for taking in
to consideration and passing of the Emer-
Bill lDlEIi:h' © ee 1

ill, g

MR, DEPUTY SPEAKER The ques-
tion is

“Thist this House do stupendthe prov.
o o Rule §6 of the Ruiss of Proceduty

Emergency Risks 82
(Undetrakings) Insurance Bill
and Conduct of Business in Lok Sabha
in its application 40 motions for taking
into comsideration snd paming of the
Risks (Undertakings) Insuran
nce Bill, 1971,

The motion was adopted
7 R
13 o8 hrs

EMERGENCY RISKS
(UNDERTAKINGS)
INSURANCE BILL

THE MINISTER OF FINANCE (3HRI
YESH\:J’ANTRAO CHAVAN) : 1 beg to
move :

“That the Bill to make eartain provisions
for the imsurance of cortain property in
India against damage arlsing from emer.
geocy risks and for matters connected
therewith or incidental thereto, be taken
into consideration.”

Sir, 1 huve practically the ssme argu-
ments whilch 1 gave for the othér Bilt Thai
was for “goods™ andl this is for “Underth
kings'! including factores. I do not think I
noed take the time of the House in repesting
the same arguments,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I am not wanting to rud things
wto the skoll,

MR. DEPUTY SPEAKER : Order,
order,

SHRI JYOTIRMOY BOSU : Why are
you 8o anxious to save the Government fo 1
s faitures and lapser ? You talk about
rolevancy even if wo say one line, At least
thers should be an appesrsnce of inspartiss
fity.

Mr. Chavan has not cleared one thing.
Is he going to, in substance, give pemorsl
inihenron policy 40 dundio this Busbiess und,
if not, what is the reasion 7

*Moved with the recommendation of theProdiont:

i



